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(Act NO. 9 of 1970)l 
(Received-the assent of the Governor, Himachal Pradcsh, oil the 23rd 

Marsh, 1970, a11d was in R.H.P. Extra., dated the 6th April, 1970 
at page 316-33711 - 

Alneilded, repealed or o thevwise ~ffectea by-- 
1. H. P. Act No. 10 gf 197g2 asser~ted tr? by the Governor, Wmachal 

Pradesh, on 10-5-1979 and mas pubFshed in W. H. P. Exlra, 
dated 16-5-1979 p. 1418, 

2 .  H, p. Act No. 9 o i  ! 9843 assented to by the Go~jeinor, Himachal. 
Pra-iesh, on 19-5-1984 and was published in R. M. P. Exira., 
dakd 30-5-1984 p. 928. 

3. 1-I.P. Act No. 14 of 1 9 U 4  aaaqentcd to by the Go~,:.nor, ~ i m a c b a l  
Pradesh, on 8-5-1987 and was publjshed i n  R. K. P. Exira,, 
dated 8-5-1987, p. 783, 786. 

An Art to consolidate and amend the law relating to the better regulation 
of the plarclmase, sale, storaga and processiarg of agricnItraral produce said 
the establishment of markets for ragrfcultnral prodnse in _Himachall 
Pradesh. 

BE it enacted by the Legis!ati~e Assembly of ~ i rn&ha l  Pradesh in the 
Twentiethyear ofthe Republic of Indiz. as fo!lOws:- 

1. Short title, extent and commenceme~t.-(I) ,This Act, may be called 
the Himachal Pradesh Agricultural Produce Markets Act, 1960. 

(2) I t  extends to the whole of Himachal Pradesh. 
(3) It.shal1 come into force at once. 
2. $definitions.-In this Act, unless there is anything repugnant in the ,. 

subject or context,- 
(a) "agricultural produce" means all produce, whether processed or . not, of agriculture, horticulture, animal husbandry or forest as 

-specified in the Schedule to this Act; 
(b) "Board" means the ~ imacha l .  Pradesh Marketing Board consti- 

tuted under section 3; 
(c) "broker" nieans an agent who in consideratjon of a comnlission, 

fee or reward rncrely negotiate3 and brings about a contract for 
the purchase or sa!e of notified agricultural produce on behalf of 
his principal but does not receive, de'iver, transport, pay for the 
purchase of, or collect the payn~ent for the sale of the notified 
agricultural produce; 

(d) "$ommittee7 means a market committee estabislled and consti- 
tuted under sections 9 and 10; 

(e)  "Djrector" means the Director of Agriculture for Himachal 
Pradesh and il~cludes any officer appointed by the State Govern- 
ment to  perform all or any of the functions of the Director under 
this Act ; 

(,f) '<godown-keeper" means a person, other than a producer, who 
stores agricultural produce for hinlself for sale or stores agricul- 
tural produce of others in lieu of storage charges ; 

, - -- - -- - --- . - -- - - .- --- -- ,- - "-- 
I. ]Tor statement of Objects and RraFons, see R.W.P. Extra. dzfed the 24th 

March, 1969, p. 246 and for the Authoritative Hindi Text see R.1I.P. Extra; 
dated 26-12-1987 P. 3547. 

2. For Statement of Objects and Reasons see R.H.P. Extra. dated 24-3-1979 P. 1006. - 
3. For Statement of Objects and Reasons see R.H.P. Extra, dated 15-3-1984 p. 474. 
4, For Statement o f  Objects and Reasons see R.H.P. Extra, dated 16-5-1987 p. 833. 
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[(a) "licensee" means a person to whom a licence is granted under 
section 8 and the rules made under this Act and includes any person 
who buys or sells agricultural produce and to whom a licence is 
granted as Kacha Arhtia or commission agent .or otherwise , but 
does not include a person licensed under sectioil 11. ;]1 

(g) "market" means a market established and regulated under this 
Act, for the cotified market area and includes a marker proper, a - principal market yard and sub-market. yard ; 

(h) ';producer" means a person who, in his normal course of avoca' 
tion, grows, manufactures, rears or produces, as the case may be, 
agriultural produce personally, through tenants or otherwise, but 
does not include a person who works as a dealer or a broker or who 
is a partner of a firm of dealers or brokers or is otherwise engagcd 
in the business of disposal or storage of agricultural produce other 
than that grown, manufactured, reared or produced by himself, 
through his tenants or otherwise. If a question arises as to 
vhether any person is a producer or not for the purposes of this 
Act the decision of the Deputy Commissioner of the district in 
which the person carries on his business or profession shall 
be final: 

Provided that no person shall be disqualified from being a producer 
merely on the ground that he is a member of a co-operative 
society; 

Explrmatior?:--The term 'producer' shall also include tenant; 
(i) 'dealer" means any person who, within the notified market area, " 

sets .up, sstablishcs or continues or allows to be continued any 
place for the purchase, sale, storage or  processing of agricultural 
produce notified under sub-section (1)  of section 4 or purchases, 
sells, stores or processes such agriculti~ral produce; 

(j) "market proper" means any area including all lands with the build- 
ings thereon, within such distance of the principal ma-rket or sub- 
market yard, as may be notified in the Official Gazette by the State 
Governme~it to be a market proper; 

[( j j )  "member" includes the chairman of the BoardI2; 
(k) "cco-operative scciety" means a co-operative society of producers 

registered under the provisions of the Co-operative Societies Act 
'for the time being in force, which deals in the ,purchase, sale, 
processing or  storage of agricultural produce, or  is otherwise 
engaped in the business of disposal of agricultural produce; 

(I) "State Government" or "Government" means the Government of 
Himachal Pradesh: 

(nz) "notification" means notification published under proper autho- 
rity in the Rajpatra, Himachal Pradesh; 

(n) "notified market area" means any area notified under sectioil 4; 
(0) "prescribed" means prescribed by rules made under this Act; 
( p # j  "principal market. yard" and "sub-market yard" mean a11 encl- 

osure, building, locality or other area declared to be a principal 
market yard and sub-market yard under section 5; 

( g )  "trade allowance" includes an allowance having the sanction 
of custom in the notified market area concerned and market 
charges payable to various functionaries. -- -- ---- --------------- 

1. (9 added videH.P. Act No. 14 of 1987, seetion 2(w.  e. f. 8th May, 1957). 
2. (jj) added vide H.P. Act NO. 14 of 1987, S m o n  2 (w. e. f. 8th May. 1987). 
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(Y) "retail sale" 1neatis sale of agricultural produce ncrt exceeding such 
quantity as may be prescribad; l[and] 

(s) "Secretary" means the executive oflicer of a committee and includes 
an Assistant Secretary or a person officiating qr acting as Secre- 
tary. 

x x x x x x x , x x x ~ ]  

3. Himachal Pradesh Marketing Board.-(1) The State Government 
may, for exercising the powers conferred on, and performing~the functions 
and duties assigned to, the Board by or under this Act, establish and consti- 
tute2 a Hirnachal Pradesh Marketing Board consisting of3 [a Chairman to be 
appointed by the Goverilnlent and] 15 members of whom 5 shall be officials 
and 10 non-officials to be nominated by the State Government i11 the 
following manner :- 

(a) the official members shall include the Director, 3[the Daputy 
Director (Agriculture Marketing) Himachal Pradesh] and 3 other 
officials nominated by the State Government ; 

'(b) of the non-official members,-- 
(i) two shall be producer members of the committees, 

(ii) four shall be other progressive producers of Mimachal 
Pradesh ; 

(iii) three shall be from among such persons Iicenced under ssec- 
tion 8 who are members of the committees; 

(iv) one representing co-operative societies. 

4[(2) There shall be a Secretary of the Board who shall be appointed 
by tlie State Government from amongst the Joint and Deputy 
Directors of ' Agriculture Department of the State Govern- 
ment]. 

(3) The Board, shall be a body corporate as well as flocal authority by 
the name of the Himachal Pradesh Marketing Board, having perpetual suc- 
cession and a common seal, with power, subject to the provisions of this 
Act, to acquire and hold property and shall, by the said name, sue and be 
sued. 

(4) The term of the ofice of the non-oi-licial members of the Board 
shall be three years. 

(5) . No person shall be eligible to become a member of tlie ~ o a r b  
who,-- 

(a) does not ordinarily reside within Himachal Pradah; 
(b) is below 25 years of age; 
(c) has been removed under sub-section (7) of section 13 ; 
(d) is of unsound mind; or --------- 9 -- -_-- - _--_-_ 

1 .  The word ' I  and" added at the end of clause (r) and deleted at the end of clause (s) 
and clause (t) deleted vide Act No. 14 of 1987 w.e. f. 8-5-1987. 

2. The Board constituted vide Not NO 20-6/70-Agr. (sectt) dated 5-7-1972 and recon- 
stituted vide Not. No. 20-6170-Agr (Seatt.) 11, dateu 4th February, 1976 pub- 
lished in RHP dated 6th March, 1976 p. 240-241. 

3.  The words "a Chairman to be appointed by the State Government" in section 3 (1) 
addedand the words ''Deputy Director (Agriculture Muketing) Nimackal 
Pradcsh" subs for the words "Marketing OEcer" vide Act No. 14 of 1987 eRxtive 
w.e f. 8-5-1987. 

4. Section 3 (2) subs, vide ibid, 
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(e) has teen declared as insolvent or sentenced by a criminal court, 
whether within or outside Himachal PraJes:i for an oxence involv- 
ing moral turpitude : 

Provided that the disqualification under clause (e)  on the ground 
of a sentence by a criminal court shall not apply after the expiry of four years 
from the date on which the sentence of such person has expired. 

lf(6) The Chairman of the Board may resign by tendering his resig- 
nation to the State Government and a member other than the Chairman 
of the Board may resign from the membership by tendering his resigilation to 
the State Government through the Chairman of the Board and the seat of 

- such Chairman or the member, as the case may be, shall become vacant on 
- the date of acceptance of his resignation.] 

(7) The State Governpent may* remove any non-olcficial member of 
the Board who has becorne subject to any of the disqualifications specified 
in sub-section (5) or who is, in its opinion, unfit to act as a member or remlss 
in the discharge of his duties or whose continuance as a member of the b a r d  
is considered to be prejudicia! to its interset and rnay appoint another meLnber 
in his place in l.he manner as pressribed in sub-section (I), from the category 
to which the removed member belongs : 

Provided that before removing a member, the reasom for the pro- 
posed action shall be convcyed to him and his reply inviteJ within a speci- 
fied period and duly considered : 

Provided further that the term of oEse of the member so appointed 
shall expire on the same date as tb: term of o%ce of ths vacating meaber 
would have expired had the latter held office for the full period allowed under 
sub-section (4). 

2[(7-A) Subject to the rules made under this Act, the: Board may, 
with the approval of the State Government, frame bye-laws for,--. 

(a) regulating th: transaction of hiljiness at its meeting; 

(6) assignment of duties and powers of the Board to its 
Chairman, Secretary or persons employed by it ; and 

(c) such other mat~ers which are to. be or may be prescribed under 
the bye-laws.] 

(8) 3[Orme third of the total members] shall constitute a quorum at a 
meeting of the Board. All cjnestions that may corne up-beforce a mea-tiag of 
the Board shall be determine1 by a majarity of vote; clf th= members present 
and in case of equality of votes, the Chairman may eexr~ise a cast- 
ing vote; 

- ----- --- 
I. Sub-Sec. (6) Subs. vide H.P. Act No. 14 of 1987 by Section 3 (w.e.f. 8th 

May, 1957) 
2. Sub-See. (7-A) Added vide ibid 1937) 
3. Subs for "four Members" vide ibid. 
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Prcvldcd that if a meting is adjourned for w2.o~ of tluorum, no quo- 
rum shall be 1lecessar.j ar the ncu? ineeting calleli f ~ r  transacting !!la: mame 
business, 

(9) (a) An estimate of the annual income and expenditure of the 
Board for the ensuing year shall be prepared by the Board and submitted for 
nailctio~l to th:: Governrne~lt not later than the first week of February each 
year. On the sanction of the budget by the Government, the Board shall 
have power to operate upon it. 

( 2 4  The State Goverilment shall sa:lction and r~e:;irn budget within 
two months from the date of the receipt thereof. If it is not reseived within 
two months it shall be presurnd to have been sanctioned. 

(10) Subject to the provisions of this Act and the ru!es and bye- laws 
made thereunder, the Board may employ such persons Tor thc performance 
of the fu.clctions, of the Board under this Act, and may give them suc:~ rernune- 
ration, as it may think fit, and may suspenti, remove, dismiss or otherwise 
punish any person so employed. 

(1 1) The Chairman o i  ihc Board and its Secretary shall have thz same 
powers as are respectively conferred under the financial rules of thc l[Statc] 
Government on'the Head of D2pastmeilt and Pie~ic'i of Oifc:: a d  exercise 
such other j)awers ai1(i cliu8;harge suc!r other duties as may 63c 
7rescri bed. 

(12) The State Governrneint shall exercise superiiitendence and cori!;ol 
over thc Board and its olficsrs and may call for such illformation as it 
may deem necessary and, in the event of its being convinced that the Board 
is not functioning psopxly, or is abusing its powers or is. guilty of corrup- 
tion or mi?-manager~ient, it may susp1:nd the Board, and till s-uch time as a 
new Board is constituted, make such drrangemen? for the exercise of thz func- 
tions of the Board 2[and or' its Chairman] as it may think fit : 

"Provided  hat the Board shall be cvnsticuted within six months fram 
the date of its suspension,] 

(13) 'The Board shall exercise sup--rint2ndencv. and control eve? ail 
market coril~nittees established and constituted uzlder this Act. 

.f14) The Chaiman of t ! ~  Board may. on a-lmlnistrative grounds. 
tlansfc'sr employees ~f one maL kzt s3nzmitlee to unJi,ler, a i ~ d  nf a lnnrkrlt 
committee io the Board ail$ vicz versa. i 

(15) Tile Board may delegate ally of its pgwer-s P-9 the 63hairlnan, 
Secretary, or. officers or the 9oard. 

(16) The Board c.r tl:: Chairinan :.lf :hz 8slr.d or i r s  ~c: rats i - j  or n.1;' 
other oEcer nut:lorised bykh : Board shnii :lave ;he . ~ c r  ydi io cdli for any :,lfor - 
inatio3, rexrdr  or returci ~.ela:i~~g ~3 agr2cl;libural i)rade~c-: Fr3ii1 d r n ~ r k e ~  
commihtee or a dealer or other functiouaries 2.71 shall alur, hsvs the p3iver to  
inspect the acsounts of a market committee .sr a delalsr or ot5er fa-1;ti,13~?ries 
and in case any irregul~iritji c.xntS 13 its 3 r  his ;Ir,tlCe ~ilall  '7 i ;: th: p 3 Her to 
susp2nd or ce~~cel  the li~e~?:.: of a.lj 7 ; : :  1se2. --- _--__ __-_I--_- _ -- -__T__II_ _-_ -_ 

1. "Stale" sub? ?LI~,  ~* i ' xo . ra l "  vide f1.P. , k t  NO. 24 of 11387 by Section 3, (effective 
i v  r.f. 8-5-1987) 

2 .  ": nd of i t5 Sha i r r r~~n"  edded v~ck .  In1 i. 
3. proviso added vide ibEd 



(14) Tlie Staec Government may delegate to h,: B~raiSd car ia C'i;airnsan 
any of the power; c3nferred cln ic by or u.~r!er t h i s  Act .  . 

(18,) No act 02 proceedi7g of the i33did 511a!: t ) ~  1nv61ii;i by reason only 
of the existence of any vacancy arnonz its members or any defzct in tb, 
constitution thereof. 

(19) The B6ard may, with thc prlor a ~ p ~  oval of Seate Oover:~rnext, by 
notification, decl~re its intantion of exercising cm!rol over til.: pnrcjlsse, sale 
storage and processing of such agncilltui.al produce. and i n  such ar:a a; 
may be specified in the notification. Such no",ficatim shalt state that 911 Y objectioas or suggestions which ma;J be received by yhe Board wlihia a period 
to be specified in the notification, will be ~onsiderzd : 

Provided rhat such perlod shall not be less than m e  ?nonrh. 
113-A. Tile Chairm~tr~ ~z:zd his term oj' ohice eft.-(if The S tab  

Government shall appoint atljr:of the r f tm 's? ! - s  of the B ~ r d  to be i t s  
Chairm~n who shall perform such duties a d  exercise S J C ~  p awer~  dq 
may be assig::ed to or cor~fqrrcd upon h:m. 

( 2 )  The term of ofllce of  he Chni~man h p ~ o i ~ ~ t e d  under sub-section 
j! ) skuail, unless the State Governnlcnt ~ t h e r ~ i s e  directs, be coiermims 
~ i l h  ~ ! I C  term of' the no;i-o:iiciai rnsmbf:r.; of the Board and 11e ahall 
be paid such rerrruneration and nllowancss as may, fiom time to rime, be . 
Fxed by the Government. 

(3) Notwithsta;:din t i~s  expiration of the term me~~tioned in sub-wctiorl 
(2),  the Chairman shall contl.nie to hold ofice u:l"bll the vacancy caused by 
thC expiration of the term has been filled up: 

Provided that a 0  vacancy shaii be allowsd tb remaifi u:~fille;t i'oi more 
than 6 months. 

(4) a>Wlenevcr there is 12 npornry vacanzy iq th:: s fice of the Chair- 
man the Governn~ent may app~iclt another rnem3ar of the 3aard to act a? 
the Chairman during-the period or such va:ancy and shall pay t9 Qim 
such rcmunera~ion and allowances as may be fixed by it. 

5&* 3-8. Si~persesslon of-the Rnord.---(I) If at any time tfie "stne Qovern- 
*mentiis satisfied thatthe Board is in.a-npeLe:it to perforxn or persisrently 
defaults in performing the duties imposed on ~t by or under this Act. 
or abuczs the powers confccred oa it, the Stdru Governsnt:~~ may, by no4 i- 
ficaricn, supersede the Board : 

Provided that before issuing any such notification , the State Govern- 
ment shali give a reasonable opportunliy to the  Board to make represents- 
tlon against the proposed supersession and shall consider the represenist~on, 
if any, of the Board. 

(2) When the Boaril is suycrsedcd under the provisions of sub-section 

- (  all the members including the Chairman of the Board, notwith- 
standing that their term of ofice has not expired, shall, from the 
date of supersession, vacate their o%ces. as such rneinbers or the 
Chairman, as the case may ht. ; 

( b )  all the powers and duties of the Board shall, during the period GE 
superses,ion, be exercised and performed by such porso ns as the 

_ _ _  __ _ _  __ _____l___l - - _ _ _ I _ - - I - - - -  

1.  Sections 3-A and 3-63 added vide H.P. Act No. 14 s f  1987 by 
Section 4 (w.e.f. 8th Maj~, 1987). 
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State Gotiernmeat may appoint in this behalf and their rernunera- 
tion shall be 3nch as rnay be dxded by the Government ; 

(c) all Funds and other properties vested in the Board shall, during the 
per~od of sclpersession, vest in the State Government ; and 

(d)  as soon as the period of supersession expires, the %oard shall be 
, reconstituted in accordance with the provisions of this Act]. 

h 

4. Declaration of notisea rnark~f ca.rea.-(1) .After t i c  eu.>jry of rh:: 
period spcci4zd in the ~3tifisatinn undx  ss;tion 3 (1 9) an4 aai'c?r .;ons!dsnng 
ntoh objections aqd s~z%;$t,ig113 29 mly  52 res?i<-il S~for:: th? +:miry of th.: 
specified period. :,I:: 33ar,I ?>ag, Irry ~10t~fic3ti33 zn3 in any ofll4r manqer that 
may be prescribed , declare the area natilied under sezti3a 3 o -  m y  portion 
thereof to be notlfleal market area for the puropses of tliri Act in res3:ct of the 
agricxlttiral produce notified under sec t i~n  3 or ally ?art thereof. 

(2) ?The Board, if satisfied that i : ~  any notif -3 msr:c?- arcz, a c,>ill nit- 
tec is not f~tn,Aiioning cr tlvo s ~ &  areas a pact ~f a ~ y  3.1ril areas is to be 
amalgamated with ano*sher such area or is to be cs  ~stitutcd i3zt3 a s:?srate 
n~t i f ied  mzrket area may. by ng:i,'ication, d"9tlf-j a2y mzrxet ?::a a ~ t i  ied 
~1nd2r sub-secfion (1) or ariy par: tl?zreof, an,i. wh:n the ~ V ~ I O ~ Z  23 : ~l;n afZd 
is denotifi:d, c a~ce l  a coinmittoc a .~d  trans& all the as;ris >f 1 ' ; ~  zo 11mitt~e 
whish remain after satisfaction of 511 i t5 liabilities to the 333rd. SIC'; as3etc, 
shall be utilised by thc Board f ~ r  s ~ c h  oSjests in the are? as ~t indy con,iJer 
to be for the be:lefit of the producers of that are& : 

Provided that thp 1iabii;ties of :he Eoard sha!! not extei1,i DZ~LJ I  i the 
assets so vestcd, 

(3) Afccr the date OF issue of s a ~ h  notiGcztion or froin aush later date 
as m a y  be spxifieil therein, :ro p:rsoll, u$e$s ::~:;n~f-.d S.1 rill2s framed rr sdep 
this Act. sha:i, either hi- ni.nsdf or o+l  5:h?lf of awther  psrson, or of the 
Government within the :loti$ed i n ~ r k e t  a r x ,  5et LLP,  establis'z or ~3iztinue or 
allow to ba set up, estab:islie i or continued any plsc: for the purchase, s s !~ .  
storage and procersing or" ti12 agric~ltural produce so no:ified. or p:lrchase, 
sell, store or proce~s such dg r i~~! i  ardI produce except uilder 3 ljcznce granted 
in accor2al1c: with the: pravisioqs of this Act, tfz,: rules and bye-laws made 
thereund:r a d  tfi: condrtions cpz:i?e,i in the lic3ncs : 

Prou.:i.sl th3t a I;s:l:> 5'1 ,;' .a?(: '3: ?:I iir: l 5 y  t 71-3 i I x r  w'1.j selIi 
'lii2self or r irc7,:5i1 3 5 3  11 ;ii: 122~1 b:lelg a ~3:112issioq 372 ~ t ,   IS QWII 
agiics~lt~ral n rduce  or th- ~ ~ i i ~ ~ ~ t l ~ r ~ l  J T ~ ~ U C ~  3f hi5 t':lants -3 1 t n e i ~  bz'111f 
or by a person who ~urchases anv agric~~lt~rral pr~dxc: for his privdte 
use. 

(4) For ;he removal ai'di;lrh'~s, it Is !lerzby d3d1r21 :?a,, 1 t~~li;i :*ii  1 I 
puhlir;hcd 1x3 the O:'ficial Gazette undi-:r thic secdlon or s e o t i x  .i  half have 
full f ~ i c c  and effect. nstwithstanding ally omission to pubEi311 oa ~ I I Y  
isregu;aritg 0; defzci in ~11:: pub:lcaiion o f a  izotification u i~der  th:s secfi~iz 93- 

undei secti,n 3, as the cas, .;r,?y b;. 

5, Deciaratfo;-, of market yzirda.--(l) For @ciI ~13tifi : j  wir.lc.-,l drss, 
there shall bc 3nz: pril?:inal m.ir!cet y a ~ d  dn:i stze or mars ; ~ b -  n?rlc% lards 
as may be mcessary. 

- - 
(2) i IIF: S c a d  111.151, wit:?, ;he prior approvil sf Slat* :>JVZ~ITI~I.T, 5~ 

noklfi~.1-13'7, :e:'nr; a 11 27:; ;,a! :, i?.sljiq; ! ~ 2 l ~ , t ; r '  3: \>I,l:r '1;: 1 111 L k ' l j r  . ,  , 
c;sv* in L::c:: ; L ~ ~ < ;  i t-1 b; T I ~ T  W [ , J ~ ;  , , I  $1 %*!L j..tr 1 Y I; t ' : :  +r;.i a , l j  >th:, e~:la- 
.r.lPes, buii,ji,:gx, ' i ~ l ; l j \ i i : ~  ,f i)[b:l c:;;::,; ! 3  0,: J , I :  Or .113.> 3 J 3 =  112.'/i.:! ydr i ?  
for the nc:ifcd market ar,a. 
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6. No private market to be opened ;n or near places declared- t o  be 
markets.--On and after the date on v,!ilicl, the Board has, by a notiEcnilc;l 
under section 5, declared any place to  be a principal or snb-market yard 170 

person or mrinicjpal committee, district board, panchayat or any local autho- 
rity. notwithsfanding'anything contained in any enactment relating to such 
m~inicipal committee, district board, panchayat or loca: authority shall be 
competent to set up, establish or continue or allow to be continued any place 
within the Iimits of such market or within a distance thereof to b:: notiGed in 
the Official Gazette iii this behalf in each czse by rbe State Govcrnn~ent 
for the purchase, sale, storage and processing of agricultural prcdticz : 

Provided that a produce~.shall not be deemed to set up, e~t?blish or  
continue or allow to be continn~,d a place as a market for lhe purpase of the 
pu~chase, sale, storage or processirig or"egl.icultural product: if he sells hic own 
agricultural produce outside the premises set apart by the commithes far 
the purpose of purchase, sale, storage and yroccssi~~g of agricultural 
p rod~~ce .  

7 .  Authority to whom applications for grarst o,S licences are to be ms,de.-- 
3 I te Sezretary of the Board or any of6cer autbonsed by the Chsirman in 
wnting in this behalf, shall be an authority for granting licences rsquired w ~ ~ ! c ~  
section 4(3). 

8.. Applications for Ileenclaces, fees a-6 be paid and canceliaeisn o:: sus- 
pension of 1iceaces.---(1) Any pe;soai may apply to the authority specifixl 
111 ~ection 7 for a licence which shal! be granted for suck period, in such 
form, on such co~~ditions and on payment of suck fees l r ~ ~ l  exceeding 
Rs. 100, 2.s may be prescribed : 

Provided tliaz if any person carrying on any bus;rless of bhe nature 
specified in sub-section (3) of section 4 in a notified market area faiis to apply 
fot s licence on or before sr!ch date as the Board r a y ,  Fy ?loti;ication, appoint 
in respect of that area, the licensing aat!lority may rzfuse to grant him a 
lieerlce until after the expiry of such period not exceeding three years as it ' may 
think fit : 

Provided further that the Board may, in its'discretion, issue a iiceuce 
to such pe:.son and may, before issuing sucll iicen~e, impose ruch perlalty not 
exceeding two thousand rupees as it may think .fit. 

(2) TheBoard or its Cliairrnan or Secretary or o i ; l ~ r  o % c y  
i;urhoriscd by the Board may, on beills satisfied that ~'lcr.: Ewa vcer: a brea:la 
oi any of the condirions specjiied in a licence, by an ordzr 22 ~rii ing,  cancel 
cr s~~speild such licence, and may also dir=ct that s l ~ c h  1icei:ce shall !t.;1t be 
:enewed for such period nor exceding five months for a 2;st 'srcacll 
and not exceeding nine m,,nthi; for a secocr?: br:acl! as ~ 1 2 4 .  55 spzcihad ii\ 
that oider : 1 

Provided that no such ordt.;. sh:?il he p.7+i- ! w~tiir.@ut giving 111:: %isc:r- 
see an opportua>ity to $how cause w h v  stact. an order. s72~' l !d  nnt 5s 
passed : 

Provided further that thd Chairman of. s c3rn:n;ttee or its Secret~rgt 
may, under in t i ra t ion  to the Secrciary of :fie Board, s~lspend a llcencz for a 
period not exceeding 15 days. 

(3) The Secretary of the Boayd m y ,  aftpr suclli inr:~;ir\i as he 111'ly con- 
aider nccccsarv, ref~ise a liccnc ' LO a person who l i ?  r: !; ~~:;;?.;oLI - 

; ,I)  is a bendmirisr f ~ a  9:. :t part:ier 15 , ~ : i  d ; ~  j P;~SOXO ~v110n 2 ::f~c.~:r: 
Pas been refuszd, or wFlosc Bicencc ic ca.~czl%.:t-P 0:. susyet~dcd ;i,:J~,r 
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s~!, .section <2), f ~ r  the period of such r.ani;&Iation or .;!,is- 
pens~cin ; 

( I , )  convicted of an offence aRecting the said peruon"~ integrity as i~ 
I-,?n of b;:s/~e~,a, withia ~ W G  yezrs of such ;oiqvic:ion; or - 

(c) is undischarged insolvent : 
l?r3~;i2ed that 110 S L I ~ : ~  order shaiI !>e mad:: wCt'10irr: givins such 

psrsofi an opportunity to show canse whj; such e.n orth2~ shouicl not be made. 
9: EataB:Ifshmean$ ~f market Cnmml2tee.--The Board sh.184, by nol;ifica- 

tior? , establisb. market conmirize, for every natified mah.ket ares ~ n d  shall 
r'"?rTcr~. specjfj its kea;l,-. 

he). Csv5a3titution of Coxnittee.--(l) A ;:iarket c.>mmittee shall 
c.i or sixtee2 members as th,: Baard m9y, iil cach case, 

deterrnii?.:. 

(2) Qf these ~~~~~~~8: g!'-e inaji be appoiiztcil by thi: B a r d  from 
aalc)ngs;i the sa?ariei.l'se:vants of tbr: Got.ernmi:nt by virtue of his o%ce. 

(3) Tk;c r2rnaini:lg rnzmbers si1a31 bc aspointed by fhz Bsard 9x2. (I!' a 
x3e>7el of names equal ? 3;'fi.i~:f: t h ~  n~inbei.  of vscanci.:~ to ha. gIl-,S in the 
m;ir:iler provided i:rre~uder, ti13 i a  to say,---- 

(a) i f  the committee is to corxiis of n i x  ..it~i~bers, there shs!l be 
5: pointed :---- 

( j )  f ig  ,mgrn'ilp;ps fio111 I:?;? producsrs of tbc r.ioli!;::r! market 
zrea; an:3 

( i i)  illrcc 4;ten:bers &:lm i:h: pei'sclzs % i ~ i > ~ ~ ~ i ~ d  ;!rnder se::tion. 8 
fi.;,;~ \kc cc; ij$:..".;21,a;!491 27':~~; 

ib? c9r:;2j:ltr is ;c ~n;;~: ' ;b p i  ~:- . tp . : ;  . A .  ;nen.!hers, tFic:re shall 
1.t; aypo jnee -' :- 

( j j  njc~e m.antbrrs f;;?rn '17a j 3 ~ . i i b 1 ; . 2 t ~ ~ O r  I ~ C  notified mapket 
a:,w; 2nd 

(if;  ,;ix a:crr.i?:rs frorn 5 , a  persons lic;e:*,sed ugdel ':e";:ii.;r 8 
,m i ; : ~  :ic,tificd :j;arkct arsca. . 

i.?.'i The :,?,:.::.i :k< r.a:n;:rc w'll '@e given 3x1 tjl,:: :Y$::~!;~;;: 
("'ij-.~~l::~ir*,-ar ~fiirc::ned, 

(3 )  ',3ib-j.i;.;vv:r say .I.~~:T.E~L\:(?;, ,;? ;.,,'p,.;,t 4 caase;" x ~ ~ j i ~ ~  ;;a j ~ ~ m ~ c h a :  
P;;dcsii n r  b::comes inczpeble ~f ;;;c:e:ng :+% a m?m.&r pf ';he cofik!litiee, 
i...:,e BaarI, in iis discr~tii>i>, ?:?a:!, o.il the :iibm,:ssion of 2ilothor !xii;sl,, 

~, or in li 'fiiL.l? of z:ich at?:;, zpp ,::? ,:a ,;lr,:r pa,-s:q to  b: :: Eaemb:r in 
. "~ 1; .& ?: ,. .. ..4 

\a . 
{Q! N> act !-j ;,,i3?,?.ize.z <"',(:*yytl;lt,-t; $17:~,jj T->L5 c,,j,Jed i12 ~ j t ' ; ~ ~ i i t l r ?  

( ; ; I  ,.ilk? < - . . > l % ; : ~ ;  ;:3z;\;;3; ..:[ rl-L<, *=;;.s;-~(;~;> I f  & y ! y  .J>. , . ,>P- , .  
0 .  

~,, ;,: ..;. ' .!. 7:. .: ~;.f def3';t 
i ; ~  i i i e  cc:r:$:l:~~t:e,i t.i;e c.3i-:;l;i',i!:.e. 

(7') Subject to ;.u!es made under this Aci, the disquaiiiications specified 
in sub-sec?ik:r?-i (53 of section 3 shall also a.pply fior purposes of becoming a 
~?;e;nke~ of 8 co~;;r,jf!::e, 

j 1, D y : ( l < y  w l r d  7 ::y?rs of f~c;::;;;~;ce~,- - < ?  1 If. sJ;oif bc : i zc  duty- of  (hc 
inarj, :.; 4,-.::y!.l:) (?f<P z,;>c: :,ccrc?~ry, ;r;?:*:,;.:t i;Js;\,rI):+. ' 2 ~  ;... 

, .. . ~ 

\,fig : ;:p.?c~;.r;:--'rh;: ~i;::'~:. c: ' : I .  cf t;jfs kc; s:;(j tkt r ; i { ; :3  a!lcj b ;.cmIatvr; 
i?;a<r, [irere~inder in i.i;r: [lotifjpd ij,la;k::-i rbrcn :;:;<, yher: hi:, 
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reqairecl by the Board, to establish a market thereiln provicling 
such facilities for pcrsoas visiting it in connection with tile 
pxrchase, sale, storage wdig:lmeut and processsing of ~ g t i -  
cultural produce concerned as tile Board or Chairman o l  the 
Board may, from time to t ine ,  direct; 

(6)  to c911trol and regulate the admission to the mlrkct, to dater- 
mine the conditions for th- use of the market an:! to prc.c-cute 
or confiscate the agricultural produce belonging to pcrso:; 
trading without a valid licence ; 

(c) lo @t.i:~g, prosecute Pr defend or aid ill bringing: :prosecuting 
or d r f e n d ~ ~ g  any suit, sction, proceeding, dppl~cztion or arbi- 
tration, on behalf of the committee or s;her:qise when dire2ted 
by the Board or the Cllairman of ihs Board : an i  

gd) to grade alxi staodardise specified agricultural produce. 

( 2 )  Su5ject to such rules as the State Government may IF ~ k e  in tl11~ 
hehalL it s j~a l :  be the duty of the Secretary,.marl;el corr,~nii te2, to issue licences 
60  broker.;. weighmen. measurers, suweyors, godown-keepers and other f w c -  
tiailarjes for carrying on their occr~pation i n  that noti8ed marker arsa in 
respect of agricultural produce and to renew, sus;~end or caqcel silcla 
licences. 

(3) No brcjlter, :vighman. mehsarer, surveyor. godnwn-ke*l>cr or 
other functionary shall, unless dul:y authorisxi by a lizeacc, carry 2 2  his 
occupation in a notified market area in r-spact of the agricilltural produce. 

(4) Every person l i c c i l s ~ d  u 1cicr s c ~ t i ~ ~ ~ ? ~  8 .ld Z I ~ l l d  ever..! Pzidoil 
exeinpted under section 4 from taking o ~ ~ t  l!c::ilcc, hall 019 aemnnrl by tlzc 
co:nmitice or its Secretary or any pcrqon auiiiorioed by I r  1.; khis behalf, 
flrrnish SUS.;; remr : Q ,  ';:for mati011 a:!dAietsr~?s, as zrlay be necessary for tile 
proper enforcement of the Act or t>e ruks and bke-laws made thera- 
j~nder. 

12, Term'iplf office o f  T:ICI'B~~CT" -----.Subject to the provisiorjr of sastion 15, -. .evr:ry mf:mber sliall hoj6j i\::icl: for a pcrio::l of' ti?~ei> yeq1.3 Tram i.he da!c of  
his appoint~nent, wn:!, if, wlien such period .expires, ~;o pzr39n has been. 
avpointcd to succeled hin:,, s l~ch  n?emb;:r shall, un les  r5:: t333cd zt!l.;rwisi: 
directs: cont in~e  to hold o;  -t.: tii?til his SUCC~SSO:' i s  appoi~lted. 

113. WemcfvaR of rnaa~Sers.-T!~': Board may; a",~y :;me, ciuring the 
. ,. period of his oflice, re~nove, by notifiaction, any !nem%er: rl suc!; member has? 

ill its opinion, bee11 gililt;.~ of :nisc:~ndt,ict or nsglect of ti.ity or has lost t'2.e 
qualificaticlgs :)I: t h i  sixag!i~ of which 11c: WA: a?;:~int(:d, oravi~1e:l" that  
before the Eoascl notiiizs the re~novaj of a .ile:nber irqlzr  tii.ii.;- r::sti:.,:l, tili:: 
reasons for his prop:>s4Ci removal shall br: commui~icatzd ti-? t:1= n;ewb~r. 
concerned and he sha!l be give? a71 oppo:.tunity of t:nd.:ring an s.~pl<ioatlon 
in il~ritinp. 

14. Election of Q'haiaaaacl czsd Vice-Chaira3maas,--(:) Fvei-y rnrrkct 
commi"?:ee sb;.:! elect fro111 e-;:ollq i t5  ~;lc.ln$-rs a Ch~irman a s *  9% 
\rice-Ghzirniar . 

(2) The <-:cinmtct::L. lndq'. by :a in2jtjorli;l <;; t,,:~.ri;i,j ih. . " .-.:. .%' ?- / 
rueiubsrs at rr nrestingspecially c=;;&nec! i'3i th:: purp>s=, pass a resr;:~ition 



~ O I  il.,, rcnloval uf any 06 tile olGce bzarzrs ~ r ? d  ally rccioluiio~~ so ~ ~ . Y ? I c J  ~Eial'l 
be subject to confi:.rnztion by the Board.4 

115. Filling of vacancies.-(I) If through death, resignation, retire- 
ment, traiisfer or removat in accordance with the pro~isions of section 13? 
any vacasy  occurs, the Board may appqint a member to fill such vacancy in 
sccorciance with the of sectlofi 10 : 

Provided that the term of ofice sf  the member so appointed shall 
expire on the ssni;: ds:? as the term of ofiise of the vacating member would 
have expired had the latter held office For the full period allowed under 
section 2. 

(2) Sbould :he Board decide to raise the number of members of an 
existing committee from 9 to 16, the additianal vacailcies shall be filled in 
accorda~lce with the provisioas of sub-sect~on ( I )  and lhe term of office of 
the additional meinbzrs app3lnted shall expire with the existing mamberr 
of the committee. 

Ih. Iwcorporatiola of bSo:.3iaait&e,--Wry market committee shall be a 
body cor,yi,iate a i  \\ell as lac-! authority by such name as the Board may 
specify in ine notification establisiling. ~ t ,  shaii hake perpetual succession and 
a conamon szal, may sue and be succl in  its corporate name and silail, subject 
eo iiis provisions of sectio:~ 28, be competent to acquire and hold property 
both rnovabl.: and ~mmovable, to I~ase, sell or otherwise transfer any 
rnovable or immovable propsrty which may have become vested in, or 
been ,acyl;ired by it, and to contract aand to do all other things necessary for 

, the ptirposez -hi wl:ich it is established : 

Provided that no coninlittee shall permanently transfer ally iamo-  
vdble propwty except in pursuar,ce of a resolution passed at a meeting 
specislly convened for the purpose by a majority of .not less than 
three-fgurth of the .liembers of committee and witn the prior app r~va l  of the 
Chairman of the Board. 

17. Apycolnt~lent of sob-co~n~nittee, j~aiant committee awd delegation 
of power.--T5s market commiitee may appoint two or more of its members 
lo  bd a sub-corn~lailtca or to be s joint committee for the conduct OF any 
v~ork cr lo report OP any matter and may delegate to such committees or 
to zny two or more of its members such of its powers or duties as it 
thinks fit. 

15. Appointment and salaries of officers and servants of committee.- 
(1) Every market committee shall have a Secretary deputed by the State 

Govcrnmcnt f ron  amongst1 [its oGcers traiued ill agricultural marketing, 
not below the i m k  of an Agricultural, Inspector] on the recommendation 
of the Chairman of ihe Board on such terms and ~onditions as may bs 
presc~ibed. 

(21 With the previous approval of the Chairman of ihe Board, a market 
committee rnay ernploy scch oScew and servants as rnay be necessary 
and prdper for tht  managemt.nf of thz marker and :nay pay such officers and 
servants salaries as fixed by the Board for different caders : -_- __I...I1.. I....--- ------L---.----- 

1 .  Subs. for '.The trdned Agricnlturai I~~sgezctor (Marketing)" vide iii. P. Act No. 14 
of 1987 by secrioil5 (w. e . f .  8th May, 1987). 



Provided that evhers tke baalit. Fay  fan empl3:~ee i .;"~ss c2.a SJ :-dpseJ, 
the 19revic~)us appro;lnl of ths Ghalrra~~:~ of tcc: 9oa:d f ~ i  appoiorinent 
will not be necessary. 

(3) Every officer or servant against whbm an order cf punish- 
ment has been made by a committee shall be elititled is zppeaI to thc  
Board wil:;in a period of thirty days from the dal? of the crzer d,>pealii4 
against :. 

Provjded tllac the appellate authority may, for su%ciellt canse, 
eatertain the appeal, if made after the expiry of the aforesaid period. 

(4) In computing the peroid of thirty days, the period spent fci. 
obtaining a copy of the order appealed against shall be exclde? an-! 'i 
copy of the order shall be supplied is) t h p  p:r;3? c011cw~ed fr2c t ~ :  ~ : 3 s ! .  

(5) .Any person aggrieved by tlr- order of the appellate axikoeity :nay 
further appeal to the State Go~~ernment within a period of thirLy ddy3 ~f 
the dale of ti12 appellate order; and the pscvisions of the proviso lo sub- 
sec~ion (3) a113 suk-ser,tion (4) shall agply io such further appe81 it? tile caae  
manricr as they apjrlgr to an  npp::al LI : ICI~~ sub-section (3). 

(6) The services of tlx Secretary or arry ernplsye: shall 5: t;aArsl"erable 
froin one nnar'xel cornmittez to anlotiler ~narkct comnmittee and f ron  a 
market conln?ikt,-c t3  t5e Kcard and vice versa. 

19* Persons who are public servants within the, meanring of section 
211 of Badian $end Code.---Every member and officer or servant ofthz Board , 

aiid of a market committee slid1 '06 deemed ro he a p~rlllic ~ e i v d n ~  -><ithl~ 
tl:e meaning oFsection 21 of the Ti~dian Pena! Code (45 of 1843). 

20. Execution of contract. --(I) Every co:~tract entered into by a market 
committee shall be in writing and shell bs signed on behalf sf  tile market 
co~nrnitte; by the C3-airman or if. for any reason he is unab;p, to act, by the 
Vice-Clzairwxn 2nd taro other rnclrnben o f the  committee and ?ha11 b: ssale:] 
with the coxn~non seal of  tile co.nrnitta.:. 

(2) No contract other ahan a colltzact exacxted as provided iAx sub- 
section(]) shall be binding on a market committee. 

2%. Levy of fee.--The m a r k t  corxra:iitee shal: Icvy, ~ , n  a*! i9di/> i . ' , ~  

bass, fees on agricntural produce bodght cr sold by l icsnsezs i n  Ihz siotiqj3 
market ere;* at the rate not exs::ding 32; i'upe;' ?.I: e-Jar;i 071" I~I~LYGJ 
rupees as may be iixed by the B1321:ai : 

Provided that--- 

(a) no .fee shall be letia3jl: in respect of any transac:;~!? ;a y&,thicl~ 
delivery of th: agricu:i~iral prodace bough1 or sold 1s :lot actually 
made ; and 

(h) a fee shall be leviable liuly on ;he parties to a traasacbion 1 1 1  wl:ich 
ctslivery is actually made. 
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22. Octroi not payable on ceaiaial agricultural produce.-Notwith- 
standing anything to the contrary contained in the Hiinachal Pradesh Municipal 
Act, 1968 (19 of 1968), the State Government may, by notification, direct 
that in respect of sitch agrici~ltural produce, notified wde r  section 4, brought 
or  received within a notified market area as may bc specified in the notifica- 
tion, no octroi shall be payable by any person to a municipal committee 
from such date as may be specified therein. 

23. Himachal Pradesh  marketing Board E;nnaI.--l [(I) All receipts of the 
Board shall be credited into a fund to be called the Himachal Pradesh 
Marketing Board Fund and a!I expenditure incurred by the Board shall be 
defrsyed out of the said fund which shall be operated upon in such manner 
as may be prescribed]. 

(2) This fund shall be utilised for the: fallowing purposes :-- 

( i )  better marketing of agricultural produce; 
(ii) marketing of agricultural produce 01; co-operative lines; 

(iii). collection and dissemination of market rates and news ; 
(iv) grading and standardisation of agricult~rai produce; 
( v )  general improvement in the markets or their respective ,~o t i f i=d  

market area ; 
(yi) maintenance of the office cf the Board and construction and repair 

of its ofice buildings, rest house and staff quarters; 
(vii) giving aid to financially week committees in the shape of loans 

and gra.nts ; 
(viii) payment of salary, leave allow?nce, gratuity, compassionate 

allowance, ~oinpensation for injuries or death resulting from 
accidents while on duty, medical aid, pension or pr,ovident fund to 
the persons employed by the Board and leave and pension contri- 
bution to Government servants on deputation; 

( i x )  travelling and other allowa~lces to the employees of the Board or 
its members ; 

(x )  propaganda, demonstration and publicity in favour of agricultural 
improvement : Y 

(xi) production and betterment of agricultural produce ; 
(xii) meeting zny legal expenses incurred by the Board ; 
(xl'ii) imparting educaeiois in marketing or agriculture ; 
(xiv) constructioi~ of godowtls ; 
(xv) loans and advances to the employees-; 

" (xvi) expenses incurred in auditing the accounts of the Board ; and 
(xvii) with the previous sanction of the State Government, any other 

purpose which is calculated to promote the general interest of the 
Board, committees or national or public interest. 

24. Market Committee Fund.--(l).AlsL ilnone~ received by a market 
committee shall be paid into a fund to bc called the "Market Committee Fund". 
All expenditure incurred by the market committee under or  for the purposes of 
this Act shall be defrayed,out of the said fund, and any surplus remaining 
after such expenditure has been mst, shall be invested in such manner as may 
be przscribed by rules. 

(2) (a) Every market committee shall, out of its fund, pay to the 
Board, 20 per cent of the moneys received hy it on account of the Board office --- - - -- ---- 
1. Subs,'vide H. P, Act No. 14 of 1987 vide section 6 (w, e.  f. 8th May, 1987) 



expenses and such other expenses incurred by it in the intzrest of the marketing 
committee generally and also pay to the G~v:rnm:nt the cost of any special 
or additional staff employed by the Governmsnt in consultation with tne corn- 
~aittea far givin-g effect to the provisions of this Act in the notified market 
area. 

(b) The Government shall determine the cost of such special or  additional 
staff and shall, where the staff is employed lor the purposes of more ~narket 
committees than one, apportion such cost ainong the committees concerned 
in such manner as it thinks fit. Its decision dztermining the amount payable 
by any market committee shall be final. 

25. Purpdses for which the market committee fund may be expe~lded.-- 
Subject to the provisions of section 24, the market committee fund sBall:be 
expeaded for the following purposes :- 

(i) the acquisition of a site or sites for the market ; 
( i i )  the maintenance and improvement of the market ; 
(fit) the construction and repair of buildings whish are necessary fbr the 

purposes of such market and foE the health, convenience and safety 
of the persons using it ; 

(iv) the provision and maintenance of standard weights and measures ; 
( v )  the pay, leave allowances, gratuities, compassionate allowances, and 

contributions towards ieave allowances or provident fund of the 
persons employed by the market committee ; 

(vi) ' the collection and dissemination of information regarding all matters 
relating to crop satistics and marketing in respekt of the agricultural 
produce concerned and propaganda in favour of agricultural 
improvement ; 

(vii) providing comforts and facilities such as shelter,- shade, parking 
accoinmodation and water for the persons, draught cattle and 
pack animals coming to the market and similar other purposes ; 

(viii) the expenses incurred in auditing the accounts oQhe committees and 
expenses incurred in the maintenance of the oilices ; 

(ix) the payment of interest of loans that may be raised for purposes of 
the market and the provision of a sinking fund in respect of such 

r loans ; 
(x)  for the payment of travelling allowance to the inembers of the 

market committee and employees of the committee as prescribed ; 
(xi) production and betterment of agricultural produce ; 

(x i i )  meeting any legal expenses incurred by the committee ; 
(xdii) loans and advances to the enlployees ; and 
(xiv) with the previous sanction of the Board, any other purpose which is 

- calculated to promote the general interests of the comnlittee for the 
notified market area or any other purpose calcillated to promote the 
national interest. 

26. No trade allowance permissible except as prescribed by rules or 
bye-laws.--No trade allowance, other than allowance prescribed by rules or , 
bye-laws made under this Act, shall be paid or received in a notified market 
*TM by any person in any transaction in respect of the a ricultur?l produce 8: eoacerned and no civil court, shall in any suit or procee tng arislng out of 
any such transaction, recognise any trade allowance not so prescribed : 

Provided that all market charges shali be paid by the buyers. 
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27. Bar of suit in absence of notice.-(1) No suit shall be' instituted 
against the Board or a committee or any member or employee thereof or m y  
gerson acting under the direction of any such body or  member or employee 
for anything done or purporting to be done under t h i ~  Act, until the expiration 
of two months next after a notice in writing, stating the cause of action, the 
name and place of abode of the intending plaintiff and the relief which he 
alaims, has been, in the case of a Board or committee delivered to him or  left 
at its office, and in the case of any such member, employee or person as afom- 
said, delivered to him or left at his office or usual place of abode, and the 
plaint shall contain a statenlent that such notice has been delivered, or left. 

(2) Every such suit shall be dismissed unless it is instituted within six 
months from the date of the accrual of the cause of action. 

28. Power to borrow.-(I) The market committee may, with the 
previous sanction of the Board, raise the money required for carrying on the 
purposes for which it is established on the security of any property vested 
in and belonging to the market committee and of any fees leviable by the 
market committee under this Act. 

(2) The market committee may, for the purpose of meeting the initial 
expenditure on lands, buildings and equipment required for establishing the 
market, obtain a loan from the Government on such conditions and subject 
to such rules as may be prescribed. 

(3) A comi~litt'ee may, with the previous approval of the Chairman of 
the Board, obtain loails from other committees on such conditions, and 
subject to such rules, as may be prescribed. 

29. Acquisition of land for the Board and Committees.-(I) When any 
land is required for the purposes of this Act, the State Government may, 
on the request of the Board or a committee requiring it, proceed to acquire it 
under the provisions of the Land Acquisition Act, 1894 (1 of 1894) , and on 

.payment by the Board or committee of the compensation awarded under 
that Act and of all other charges incurred by the Stzte Government on 
account of the acquisition, the land shall vest in the Board or committee. 

. (2) The Board or a committee shall be deemed to be %local authority 
for the purposes of the Land Acquisition Act, 1894 (1 of 1594). 

30. Supersession .of market Committee.---(1) if, in thc opinion of the 
Board, a market con~mittee is incompetent to perform or  persistently makes 

I default in performing, the duties imposed on it by or under this Act, or  abuses 
its powers, the Board may, by iiotification, supersede such committee : 

C 

Provided that before issuing a notification under this sub-section tho 
Board shall give areasonab!: opportunity to  the market committec for showing 

[ cauRe against the proposed suspersession and shall consider the explanation 
and objections, if any, of the market committee. 

(2) Upon the publication of the notification under sub-section ( I )  
superseding a market committee, the following consequences shall ensue :-- 

(u) all the members itlcluding Chairman and Vice-chairman of the 
market committee shall, as from the date of sudl publication, be 
deemed to have ceased to be rnernbers of the committee; 
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(b) all the assets of the committee shall vest in the Board and it shall be 
liable for all the legal liabilities of the committee subsisting at the 
date of its supersession upto the limit of the said assets ; and 

(c) the Board may, at its discretion, by order, constitute either a new 
committee as provided under section 10 or such other authority 
for the carrying out of the function5 of the committee as the Board 
rnay deem fit, 

(3) (a) When the Board, has made an order under clause (c) of sub-' 
section (2), the assets and liabilities defined in sub-section 12) (b) vesting in 
the Board at the date of such order shall be deemed to have been transferred on 
the date of such order to the new committee or authority constituted as 
aforesaid. 

(b) (i) Where the Hoard by order under clause (c) of sub-section(2), 
has appointed an authority other than a new committee for the carrying out of 
the functions of the superseded committee, the Board may, by notification, 
determine the period for which such an authority shall Act. Such period 
shall not be longer thaa three years : 

Provided that the term of o%ce of such authority may be terminated 
earlier if the Board for any reason considers it necessary. 

( i i )  On the expiry of the term of ofice of such authority, a new committee 
shall be constituted. 

(iii) Upon such an order being made, the assets and liabilities vesting 
in the authority thereby sup~rseded, shall be deemed to h w e  bean transferred 
by such order to the new committee. 

(4) Whenever the assets of a cormnittee vest in the Board and no new 
committee or  authority is appointed in its place, the Board shall cmploy tile 
balance of the assets remaining after the discharge of the subsisting legal 
liabilities of the said committee fbr any object of public utility in the area 
specified in the notification issued under section(3). 

31. Emergency power.-Tf at any time the  State Government is satisfied . 
that a situation has arisen in which the purposes of this Act carlrlot be carried 
out in accordance with the provisions thereof, it may, by notification.-- 

(a) declare1 that the fun~tions of the market committee shall, to  such 
extent as may be specified in the notification, be exercised by the 
Board or such person or persons as the State Government may 
direct ; 

(b) assume to itself all or any of powers vested in, or exercisable by, 
a committee; and such notification may contain such incidental and 
consequential provisions as may appear to the State Qovernment 
to be necessary or desirable for giving effect to the objects of the 
notification. - -- -- - --- 

1 .  Functions cf the Market Ccxmittees, Solan, Maodi, Chan ba, Ha~nirpt'r, 
Sirmaur, Shimla. Klnnaur, Una, k'a~wanoo, Kuliu, Lahaul & Spiti, 
Bilaspurand K n n g ~ a ,  were declarrd ro Ee txc i c~ :cc '  t y  il,e Fcp!d videNot. 

"Nos. Agr. h(4) 9/86, dieted 30-11-199'5 publis4ed in R. H.P. Extra, W e d  
31-12-90 Page8 2465-2470.- 
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32. pelaa!kies.--(l) Any person tvho conlrave3es any of the pfovisions 
of section 4 or section 6 or section 26 or the ru!ts or bye-laws nade  there- 
under shall, on conviction, be puliishab!@ with simple imprisonment v~hich 
may extend to 90 days, or with fine which shall s;ot be less than fifty rupees 
but may exteiid to five hundred rupees; or wit!: both, and in the case of a 
continuing contravention, with a fine which, in addi t io~~ to such fine as afisre- 
said, may extend to t9irty rupees for every day aker the dzte of first 
c?nviction during which the contravention is con?inued. 

(2) Any person who coiitrave~ies any of the provisioll~ of tkis Act or 
tlie rules or bjredaws made thereunder, except the provisions of s:ction 4 or 
section 6 or s~ct ion 26, sliall be punishable wit11 ftne whic'r mey extent lo 
Rs. 260 and ~n the cases of colltinliing con traventicn, wjtlr a further fiDe of 
Rs. 20 for every day subsequent to tli_:: date  of first conviction fi.r which the 
coutraveniion has continued. 

1[32-A. h y i n g  of  the anneal and audit repnrtc; of the C0ard.-(1) The 
Board shall prepare once every year, :r, s ~ c h  forrn and a t  such times, as may be 
prescribed, an annua.1 report, siving a true and full account of its activities 
during the previous year, a11l a copy thereof $hat1 be fcr~~larded to the 
State Government. 

( 2 )  The accounts o f  the Board shall be audited annually by the Exami- 
ner of the Local Fund Audit  or  by such cifer  pelson as the atate Go\lernment 
may direct. 

(3) As soon a? the accou:~ts or the h a r d  are avdited, the Board shall 
send a copy of the audit report to the St.te Government. 

(4) Soon after the submis$ion of the audit report under scb-seetion (3) - 
and the annual report under sub-scction ( I )  by the  Board, the State Govern- 
ment shall cause the said reports to be laid before the State Legislative 
Assembly : 

PraqiJ.:j t'lat w'z:;~ ti less rznoris arc to laid in the budget session, 
those shall be a laid 011 the Teble if the l iou~c  on *the Erst sitting of :be said 
session : 

Provide:! further t ha t  th- p ~ r i o d  i ntz:v.~lirg the c!cse cf t5e fina!?cial 
year to which the reports pertain a;ld the Iayitg of rcports, zhzll not exceed 
nine months.] 

33. Pn3s.e~ to z a k e  sslles ( I )  The Slztr Gover::mcat may  riiake 
rules" consistent with this Act. for carryil~g out all or  sny ihe purposes of 
this Act. 
h- 

(2) In particular and without prejudice to the generality of the 
foregoing power, such rules may provide for :- 

( i )  the appointment of rnenlbers of the Board alld market cotnri t  = 

tees ; 
e 

(ii) the powers to be exercised a d  the duties to be performed by ih 
~ a r k e t  conlrnittee or the Board. tEeir officers and servants ; 

- - -  - -- 
1.  Sec 32A adde611 t i tH  5 A c t  No 9 c f 1 9 W  
2. P.uIes made vide Not. ha.  6-23/69 Xgr. Sectt., dated the ?3th January 3574 

(Appended) 
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"2-a) the powers to be exercised and duties to be performed by the 
Chai rmn of the Board and the remuneration and allowances to  
be paid;] 

(iii) the election of the Chairman and Vice-Chairman of market com- . 
mittee, their powers and term of office; 

( i v )  the filling of casual vasancies in the office of members 'or  in t'he 
office of Chairpan or  Vice-chairman of the market commi- 
tee; 

(v) the time, place and manner in which a contract between buyer 
arid seller is to  be entered into and the money is to be paid to 
the seller; 

(vi) generally for the guidance of the market committees; 
(vii) management of the market,-maximum fees which may be levied 

by the Board in respect of the agricultural produce bought or 
sold by Iicencees in any notified market area and the recovery 
' and disposal of such fees ; 

(v i t i )  the issue by a m,ark;t committee of licences to brokers, weigh- 
men, measurers, surveyors and godown-keepers or other functiona- 
ries, the form in which, and the conditions under which, silch licen- 
ces shall be issued or  renewed and the fees, if any, to  be charged 
therefor; 

( ix)  the place or places a t  which the agricultural .produce shall be 
weighad, the kind and description of the scales, weights and 
measures which alone may be used in transactions in agriucltural 
produce in a notified market area; 

(x) the inspection, verification, regulation, correction and confisca- 
tion of scales, weights and measures in use in a notified market 
area ; 

(xi) the trade allowat~ces which may be made o r  .received by any 
person in any transaction in an agricultural produce in a notified 
markel area ; 

(xii) the provisio~l of facilities for the settleinent, by arbitration, o r  
othervrise, of any dispute between a buyer and a seller of agriclil- 
tural produce of their agents including disputes regarding the 
quality or weight of the article, the price or rate to be paid, 
allowances for wrapping, dirt or impurities or  deductions for any 
cause ; 

(xii i) the prohibition of brokers from acting in the same transaction 
on behalf of both the buyer and the seller of agricultural produce; 

(xiv) the provision of accommodation for storing any agricultural 
produce brougkt into the market; 

(xv) the preparation of plans and estimates for works proposed to be 
constructed partly or wholly at the expense of a market cott~rnittee 1 
or the Board and the grant of sanction to such plans and esttmates; 

(mi) the form i : ~  whictl the accounts of a market committee shlill bs 
kept, the audit and publication of such accounts, and the chlrgac, 
if any, to be made for such audit: 

(xvii) the management and regulation of providznt funds which mzy be 
established by market committse or Board for the benefit of its 
erndove es : c+ 

a - 
_I- -I_- I--- ----A __-__________I__ __. I_"I_ - 
1. (ii-a) added vide Act No. 14 of 1987 effective w.e, f 8-5.1967 
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(xviii) the preparation dnd subsnission for sanction of an annual bud- 
get and the reports and returns to be furnished by the Board or 
market committes; 

(xix)  the investment and disposal of the surplus funds of the Board or 
market committees; 

(xx) the manner in which auctions of agriculturall produce sh'all be 
conducted and bids made and accepted in any market; 

(xxi )  determining the scale of fees payable for the issue or renewal of 
licences and for prescribing the form of a* licence and the condi- 
tions under which a licence shall be issued to dealers; 

(xxii)  fixing the mzxirnum annual fees which may be levied by market 
committee in respect of licences granted and maxinlum fees 
which may be levied on the agricultural produce bought or sold in 
the notified market area and the recovery of such fees; 

(xx i i i )  exemption of persons or classes of persons from the obligation 
of obtaining licences under section 4; 

(xxiv) specifying the authority to which applications for obtainiag 
licenees shall be made; 

(xxv)  the realisation or disposal 'of fees recoverable under the Act or. 
under any rules or bye-laws made under this Act; 

(xxvi)  the travelling' expenses that may be paid t s  the l(Chairman), 
members and employees of the Board and committees; 

a[(x.~vi-a)  operation of the Himachal Pradesh Marketing Board Fund*;] 
(xxvii) the settlement of any question as to.whether acly person is pro- 

ducer or not; 
(xxviii) the grading and standardisation of the agricultural produce, 

the prevention of adulteration af the agricultural produce; 
(xxix)  imposing on tlie persons holding licences under this Act, the 

duty of making returns to committees at regular intervals of tran- 
sactions of sale, purchase, storage and processing done by them, 
and of producing accounts and records for inspection and furnish- 
ing information when called by en authority empowered and pres- 
cribing the form and mode of verification of and the particulars 
to be entered in such returns as well as the nature of such infor- 
mation ; 

( x x x )  the payment to the employees of the Board and market com- 
mittee or leave allowance, gratuties or campassionate allowanca 
and contribution to any provident fund which may be established 
for the benefit of such employees; 

(xxxi )  the penalties to be imposed upon the employees of the Board 
and market committees, including the manner of imposing such 
penalties and the rights of-appeal against sucil penalties; , 

b (xxxii)  nature and status of the servants of the Board and market 
committees ; 

(xzcxiii) the regulation of advances, if any, given to producer.; by b so kerj 
or dealers ; and 

(xxxiv) any other matter which is to be or  may, be pzescrlbzd. 

(3) The rules made under this section shall, as soon as may be after 
they are made, bz laid before thz Legislative Assembly. 
-- - ----- . - ----v 

1. Word, 64Chairman" added v ide H.P. Act No. 14 of 1987 by Section (7 w.e:f.'$th 
May, 1987) 

4 2, Clause (XXV1-a)-added vide ibid. 
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34. Bye-Z~ws~-(l) Subject lo any rules made by the State Govern- 
ment under section 33, the Board may, in respect of the notified market area, 
make bye-laws for :-.- 

( i )  the regulation of business; 

(2) .the conditions of trading; 

(iii) the appointment and punishment of its einployees and the emplo- 
yees of the market cominitiees; 

j tv)  the paylnent of salaries, gratuities and leave allowatlce to such 
employees; and 

(9) the delegation of powers, duties and f~~nct ions to the sub- 
committee if any, provided by section 17. 
-. 

(2) No bye-law shail take eEect untii it has been published for infor- 
mation and notified in the Rajpa'lra, Himachal Pradesh. 

35. Power sf State Government to amend schedule.-(1) The State 
Government may, by notification, add to the schedule to this Act any other 
iten1 of agricultural prodhce or amend or omit any item of such produce 
specified therein. 

1[(2j Notwithstaiidii~g anything contained in sub-section (I), the State 
Ciovern=i~ent m?.y, wherever i t  is expedient to do so in the public interest, 
by notificatlcn, add to the schedule 'lo this Act any other iten1 of agricultural 
produce or amznd or ornit any item %f such produce specified tllerein, 
subject to such conditions as it may deem fit to impose, in its application 
to a market committee or c~mmittees and thereupon the schedule in- its 
application to thatithos.: rnz-rket commlttze'ccmmittees shall be deemed 
to have been amended accortlingly]. 

36. Trial of o:Fa.nce$.--(1) No offence ~ a d e  punishable by this Act 
or any rule or  bye-iaw mad? thereunder shall be tried by a court inferior to 
that of a Magistrate of theiirst class. ~ 

" ( 2 )  Prosecutions under this Act may b,:'instit1~ted by the Chairman, 
Secretary or, in thzir absenci:, by any other person duly authorised by a 
resolution passed by the Board or a comrnittze in this behalf. 

(3) All fines received E+om an oRenrler shaJ be credited to the Govern- 
ment revenues a ~ d  grant equivalent to such fines, shali be paid to the market 
committee. 

37, Appeal.--(1) An appeal agaiast the order passed under section 8 
shall lie to  the Eoard in the manner prescribed. 

(2) A;y person objectii~g to the order passed by the Board may appeal 
to the State aovernment whose decision in the matter shall be final. 

38, Recovery of sums due tb Stake Government from market 
cammiateea.---(l) Every surri due from a committee to  the State Govern- 
ment or the Board shall be recoversl'ole as an arrear of land revenue. 

--- -_ _ _ _ _ _  _ _ _ _  __ _ _ _  _ -  -,-_ -l___l 

1. Sub-axtion (2) Subs. vide H.P. Act No. I3 or 1979 by Section 2. 
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(2) Every sunn dud to a ~omrnitreefrurn ally person shall be: r~cov~rab le  
as an arrear of land revenue. 

39. Revision.-Notwithstanding anything contained in this Act, the 
State Government shall have the power of reversing or modifying any order 
of the Board or any of its officers passed or purpprting to have been passed 
under this Act, if it considers it to be not in accordance with this Act or the 
fules or bye-laws made thereunder. 

40. Bower to write off irrecoverable fees etc.--Whenever it is found that 
any amount due to the Board or a committee is recoverable or should be 
remitted, or whenever any loss of the Baord's or a committee's money or  
stores o r  other property occilrs through the fraud or negligence of any preson 
or for any other cause and such property or money is found to be 
ir~ecoverable the facts shall be reported to the Board or committee, as the case . 

. may be, and the Board, with the approval of the Government, and the com- 
mittee, with the approval of the Board, may order the amount or value of the 
property to be written off as loss irrecoverable or remitted, as the case may 
be, provided that in case of a committee, if in any case the amount due or the 
value ofsuch property is in excess of two hundred rupees, such order shall 
not take effect without the approval of the State Government. 

41. Bower to cornpoan8 offences.--(1) With the previous approval 
of the Chairman of the Board, a committee or, with the authorisation by a 
resolution of a committee, its Chairman may accept from any person against 
whom a reasonable suspicion exists that he has committed an offence under 
this Act or any rule or bye-law made thereunder, a sum of money by way of 
composition for mch offence. 

(2) On the payment of such amount of money to the committee or to 
its Chairman, as the case may be, no further proceedings shall be taken 
against suspected person, who, if in custody, shall be discharged. 

42. Power 04 entry and search.-Subject to scuh restrictions as may 
be prescribed, the Secretary of the market committee or any other officer 
authorised by the committee in this behalf, may, for carrying out any of the 
duties imposed on the market committee by or under this Act, at all reasoa- 
able times, enter and search any place, premises or vehicles. 

43. Liability of member or employee of committee or the, Board.- 
(1) Every person shall be liable for the loss, waste or misapplication of any 
modey or other property belonging to committee, if such loss, waste or  mis- 
application is proved, to the satisfaction of the Board, to be t'he direct conse- 
quence of his neglect or misconduct in the performance of duties as a 
Chairman, Vice-chairman, member or an employee of the committee and he 
may, after being given an opportunity by a written notice to show cause why 
he should not be required to make good the loss, be surcharged with the value 
of such property or the amount of such loss by the Board, and if the amount 
is not paid within one month from the expiry of the period of appeal pres- 
cribed by sub-section (3) shall be recoverable as arrears of land reve- 
nue : 

Provided that no such person shall be called upon to show cause after 
the expiry of a period of one year from the occurrence of such loss, waste or 



" .  
90 11. 1'. ACTS, S'OTIEIC4TIOSS i".\.T) ?Ul;.hS (HP CODE VOL. 11) 

misapplication or after the expiry of one year from the time of his wasii~g to be 
a member or  an employee. 

(2). Every person shall be liable for the loss, waste or  misapplication 
of any money or other property'belonging to the Board, if such loss, waste 
or  isa application is proved to the satisfaction ofathe Slate Government to be - 
direct consequence of his neglect or  miscsnd~ ct In the performance of duties 
as a member or  an employee of the Board, and he may, after being given aaz 
opportunity by a written notice to show cause why he should not be required 
to make good the loss, be su~charged with the value of such property or the 
amount of such loss by the State Government and if the amount is not paid 
within one month from the expiry of the period of appeal 
prescribed by suh.section (3), it shall be recoverable as arrears of land 
revenue : 

Provided that no such person shall be called upon to show cause 
after the expiry of a period of one year from the occurrence of such loss, waste 
or  mis-application or after the expiry of one yesir from the time of his ceasing 
to be a member or an employee. 

(3) The person against whom an order under sub-section (1) or suh, 
section (2) is made may, within one month of the servi~e of such order, 
appeal to the State Government ~ h i c h  shall have the power of confirming, 
modifying or disallowing the surcharge. 

44. RepeaH and sarings.-The Punjab Agricultural Procluce Markets 
Act, 1961 (23 of 1961), as in force in the areas added to Himashal Prades'n 
under section 5 of tlie Panjab Re-organisation Act, 1966 (31 of 1966) and the 
Patiala Agricultural Produce Markets Act, 2004 EM., as in force In the areas 
comprised in Himachal rjradesh il~mediately before 1st November, 1966, are 
hereby repealed : 

Provided that such repeal shall not affect i- 

(a) the previous operation of any Act so repealed or anything duly 
done or suffered thereunder; 

(b) any right, privilege, obligation or liability acquired or incurred 
under any Act so repealed; 

(c) any penalty, forfeiture or  punishment incurred in respect of any 
offence committed against any Act so repealed ; or 

(d) any investigation, legal proceeding or remedy in respect of any 
such right, privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid; 

and any such investigation, Legal proceeding or remedy may be instituted, 
( ontinued or enforced and any such penalty, forfeiture or punishlrient may be 

imposed as if this Act had not been passed : 

Provided further thai anything done or any action taken under the 
Acts so repealed shall be deemed to have been done or taken under this Act 
and shall continue to be in force accordingly, unless andanti1 superseded by 
anything done or any action taken under this Act : 
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Provided further that the Hirnachal Pradesh Marketing Board 
constituted under the Patiala Agricultural Produce Markes Act, 2004 BK, 
and functioning immediately before the commencement of this Act shall, till 
the Board is duly established and constituted unc?er section 3, continue to 
function as if that Board had been constituted under the provisions of this 
Act, and all the employees in the service of the Himachal Pradesh Marketing - 
Board immediatly before the commencement of this Act, shall be deemed 
to be the employees of the said Board and their ,emoluments and other 
conditions of service shall not be varied to their disadvantage without the 
Prior approval cf the Governpen; : 

Provided further that evei-y market committee constituted under the 
Patiala Agricultcral Poduce Markets Act, 2004 BK., ?nd the Punjab Agri- 
cultural Produce Markets Act, 1961 and functioning before the com;nsnce- 
ment of this Act, shall continue to function as if the committee had b::n con- 
stituted under section 10 and their;nemb,ars including ths Chairman and Vice- 
Chairman shall hold office till a new committee is set up undor this Act or the 
expiry of two years, whichever is earlier. 

--- 
THE SCHEDUL. 

. ------ --A 

[See section 2(a) and section 351 
-- -----.. . 

Item English Name H indi Nanze 
1 2 3 

~----- - --- - ----- ".-. - 
i .  Cereals 1. Paddy Dhan 

2. Rice Chawal 
3. Wheat Kaaak 
4. Maize Makki 

Barley Jau * * * 
* * *  * * $7 

I S .  * * * * * * Z  * * 8 1  
i 

9. Buck wheat Kutu 
l ( 1 0 .  " * *  * * * ]  

Ll l .  * " * * * *J 
2. Pulses 1. Pigeon pea Arhar 

2. Lentil Massur 
, 3. Black gram Urd 

4. Green gram Moang 
5. Peas dry Matar k111-1shik 

1[6. 8 * 
7. Cow peas 

* *I 
Lobhia 

8. Pulse? split Dal Dali 
-- [9. Gram Chatla 

"0 .  French been Raj ivJaslz 
11, Soya been Bharah'j 

3. Oilseecis 1. Mustard Sarsoi~ 
2. Indian Colza Wai 

- 3. Jndian rape Toria 
---- - - - - - -  - ---- -- 

1. Sub-items h , 7 ,  8, It7 !k 11. of itsm NJ 1 and sub-item (6)  of item No. 2 omitted 
vide Wol.No. Agr. D(5) 3/82, dated 2-3-1987 published in R. H. P. Extra 
dated 14-5-1997 p. 791-792. 

2, Added vide Not, ibid, 
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-- -__ - _ _ _  --_-.- ---__- .- -m-.---C -- -.-- -P-C-, 

1 2 3 
---- - - -. 

4.  Linseed Alsi 
5. ~ rouhdnu t  Mungphali 

shelIed and unshelled 
6. Sesamum Ti1 

"7, * * * * * *T  
(8. * * *  * * *J 

4. Vegetable Oils 1. " All vegetable Sab khane-ke-td 
oils 

5. Fruits 1. Mango Am 
2. Banana Keln 
3. Lichies Lichies 
4. Sweet orange Malta 

% [ 5 .  Lemon Nimboo] 
6 .  Grapes Angoor 

I['(. * "  * * * *  
8. Pomegranate-seed Anardaaa 
9. Apple Saib 

10. Orange Sangtra 
11, Peach Ar u 
12. Plum . Alucha 
13. Pear Naspati 

2[14. Guava Amrud 
15. Chilgo~a Niyoza 
16. Apricot Khurmani 

2 r17. **w * 
[18, ***** P 

2 r 19. Parsimon Japani Phal 
.(20, Water Melon Tarbuz] 

21. Walnut Akhort 
2 r22. Almond Radarn 

J, 23. Musk-Malon Kharboojn 
124. Papaya Papila] 

6. Vegetables 1. Potatoes Alu 
2. Onion dry . Piaz kil~sfrk 

33'  ** **] 
- --.- ----- -- -.." - - _____l__ll̂ l-""--.-".-- "i 

1. Sub-items 7 & 8  of item 3, aub-items 7 of item 5 omitted vide NQI. NO. Agr. 
D ( 5 )  (3)/82, dated 2-3-1987, published in R. H. P. Extra, dated 14-5-1987 
P. 791-7p, 

2. Sub-items 5, 14, 17, 18, 19,20 of item 5, Sub-items were omitted vide Not. No. 
6-23/69 Agri. (Sectt) 111, dated 5-2-1976 published in the 8. H. P. Dated 14-2-76 
p. 175 and sub items 5 ,  14, 19, 20 22, 23 and 24 of items 5 added vide Not. NO. 
hgr. D ( 5 (  2/82, Dated 2-3-1987, published in R. H. P. Eutra. dated 14-5-1987, 
P. 791 792. 

3. Sub-item 3 of item 6 vide not No. 6-23J76-Agr (Sectt) 111, dated 5-2-1996, 
and published in R. H P.. dated 14-2-1976. P. 175. 
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-.-. . - . . --. - --  

Item En,g!ish Name _Hindi hTume 
_ ._ - _ _  _ _ _ ___ __ -_ _ --- --- - - -- --- - 1  

1[4. Brinjal $Baingan 
5. Bottle Gourd Ghia 
6. Lady finger Bhindi 
7. Red-gourd ~alwa-kaddu] ' 

8. Tomato Tamator 
9. Cauliflower Phulgobhi 

10. Cabbage Randh gobhi 
y11. ** ** 

12, Sponge-Gourd Ghia-Tori] 
13. Green peas Matar hari 
14. French bean Pharas bean 

* * 
' [i58 :eaves of Indian 

Colza, mustard Sag 
spanish etc. 1 

17. Carrot Gajar 
18. Raddish MuPi 
13. Turnip Salgam 
20. Tinda gourd Tinda 

q21. * * ** I 
22. Kathal 
23. Za~nikaud 
24. Arum Arbi 
25. Kachalu 
26. Feiir~ greek Methi hari 
27. Billcapsicum Mirch badi 
28. Bitter gourd Kerela 
29. Ash gward Petha 
30. Cucunlber Khira 

7. Fibres 1. C ~ t t o n  ginned Kapas aur ru.i 
and unginned. 

8. Auimal HusbsnJry 
- 

I .  Poultry - 
Prodgcts 2. ' Eggs. A d a  

3. Cat:!c -- 
4. Sheep Bhcd 
5 ,  Goat Baltri 
6 .  Wool ' 0011 
7. Butter Makha~t 
8. Ghee Ghee 
9. Milk Dud11 

2po u* * * 
11. Coat meat and Bakri aur Bhed-ka- 

Mutton. gosht. 
12. Fish Macbhali 

______..____I__-___-_-____----- 
- 

1.  Sub-Lems 2 , 3 ,  4,5,E17,11, 12, 15, 16 and 21 of items 6 were omitted vide Not' 
No. ( 23t6S-f\~r (Sectt')-111, dated 9-2-1976 PufrIishcd in tbe R El. P. Dated 
14-2-16, p. 175 and my-items 4,5 ,6 ,7 ,  12 and 16 or i+em 5 added vidf Not. No. 
jig D(5j-2/92, d 9 e d  2-4-1987, publis1:ed in R. H. P. Fstra dateJ 14-5-1989, 
B. 'mi-792. 

2, Sub-item I0 of item 8 o i ~ l l t i ~ d  v,d-n Not. NO. Agr. D(5)-2/82 dated 2-3-1987 
published In R.H.P. Extra, Dated 1-4-5- 387, P. 791-792. 





-I'HE HIMACHAL PRADESH AGRICULTURP%L PRODUCE MARKETS 
(AMENDMENT 1 ACT, 1984 

(Act No. 9 0f t9!3411 

ARRANGEMENT OF SECTIONS 

SECTIONS : 

I. Short title and Commencement. 

2. Insertion of  Section 32-A. 

(Received the assent of the Governor or Kimachal Pradesh on t h e  
19th May, 1984, and mas pubtished in R.H.P. Extra., dated the 
30th May, 1984, a t  P. 9281. 

An Act further to amcnd the I1imacl)oJ Pradesh hgricultural 
Produce biarkets A c t .  1969 (Ac t  h'o. 9 of 1970) .  

Lk it enacted by the Legislative Assembly of the Himachat 
Pradesh in the Thirty-fifth Year of the Republic ol India as follows :-- 

1. Short title and cornmencement.-(I) This Act may be called 
the  Himocha l  P r a d ~ s h  Agricultural Produce Markets (Amendment) 
Act, 1984. 

(2) 1~ shall come into force at once. 

2. I~lsertlon of scctlon 32-A.--Alter tljc cxlstlng scctlori 32 of 
the if'imachal Pradesh Agricultural Produce Markets  Act, 1969 (9 of 1970) 
the following new s e c t i o n  32-A, along with Its heading, shall beinserted, 
namely :-- 

"32-A. Laying of the annual and audit reports of the Board.- 
[ I )  The Board shall prepare once every year, in such 
fo rm and at such times, as m a y  be prescribed, an annual 
repart, g iv ing a true and full account 01 i t s  act iv i t i e s  
during t h e  previous year, and a copy thereof shall be 
Forwarded to t h e  State Government. 

(2) The accounts or the Board shall be audited annually by 
the Examiner of  the Local Fund Audit or by such other 
person as the  State Government may direc t .  

(3) As soon as the accounts of tlic Board a r c  audited, the 
Board shall send a copy of the audit report to the State 
Government. 

(41 Soon alter t h e  submission of  the audit report under sub- 
section (3) and the annual report under sub-sectlon 0)  
by t h e  Board,*the State Government shall cause the said 
reports to  be lald before the State Legislatlve Assembly: 

Provided Ehat when these reports are to be laid In the  

1. For Statement of Objects m d  Reasons, see R . H . P .  ' Dttra. dated 15th tbrch, 
1904, P. 474. 



1. Sllorr title utld corrmicncentent.-.(I) These ReguIations may be called 
the Himachal Pradesh Public Service Comnlission (Exemption from ConsuI- 
tation) (Eleventh Amendment) Regulations, 1987. 

(2) These shall come into force at once. 

2. Amend~nenl of the Sclredu1e.-In the Schedule to the Hi rnachal Prades h 
PubIic Service Commission (Exemption from Consultation) Regulations, 1973, 
the foIlowing sub-items (x) and (x i )  shall be addcd below item No. 8 + 

<'{x) all posts under the Himachal Pradesh Administrative Tribunal ; 
(xi) 37-112% posts of Ayurvedic Chikrtsa Adhikaries (Gazetted ClassdT) 

A 

.recruitment to wbich i s  made on batch-wise basis." 
, . 

- - - 

(R. H. P. Extra. Dntcd 24-10-1987, P. 2136) 

THE HIMACHAL PRADESH AGRICULTURAL PRODUCE MARKETS 
(AMENDMENT) ACT, 1987 

(Act No. 14 of 1987) 

ARRANGEMENT OF SECTIONS 

I .  Short title and commencement. 
2. Amendment of section 2. 
3. Amendment of section 3. 
4. Addition of sections 3-A and 3-B. , 
5.  Amendment of section 18. 
6. Amendment of section 23. , 

7. Amendment of section 33. 

(Received the assetll of t Re Governor, Hi91racllol Prudesl~, ott the 8th May, - , .  
1987 and ~vas publislred in Rujpatra, Hinrachal PrmlesIt (Extra-ordi~~ar~) dated 
tfre 8th May, 1987 at page 783-786). 

An Act further to amend the Himachal Prodesh Agricultural Produce Markets Act, 
1969 (Act No. 9 of 1970). 

BB it enacted by the hgislative Assembly of Himachd Pradesh in the Thirty- , , . . . . .. . . . .  . . 
- - .  . . .  . - . - 
. . 

. . 

eighth Year of the Republic of India as follows :- I . .  . . 

I 
I .  Shorl rifle mtd conmer~cenrenf.-(1) This Act may be called the 

Hi tuachd Pradesh Agricultural Produce Markeb (Amendment) Act, 1 987. I - - _ - -  v 

1. Foi Sfatcrntnt or Objecls and Reasons ~ c c  R. H. P. Extra. Datcd 16-5-1987, P. 833. I 



(2) Itshall comeinto force at once. 

2. ,lale,~rl~t~c,~t ofsecfiot~ ?.--In section 2 of the Himachal Pradesh Agricul- 
tural Produce Markets Act, 1869 (9 of 1970) (hueinafter called the principal 

. . . -  . .- Act), - . . . ,  

(i) after clausc ( I ) ,  the following clause w) shall bc added. il;lme!y :- 

"(#) 'licensee' means a persol1 to who111 a licenco is granted undcr 
sectron 8 and the rules made under this Act and indudes any person 
who buys or sclls aflicultural ~roduce and to whoa a licence is p n t c d  
as Kacha Arl~tia or commission ageu t or otherwise, but does not jncll~de 
a person licensed under section I 1 ;"; 

(ii) after clause ( j )  thc following clause (j)shall be added, nameiy r- 
"( j j )  "member" includes the Chairman of the Board; "; . . . . , . . . . . 

(iii) after the sign G a  ;" occurring at thc end of clause ( I - ) ,  tho word "and " I . . .  . . . . , , , .  . . . . . . . . . . , .  . 
, - . -  . , . . -  , . . .  

shdl be inserted ; and . .. . . -  .. :. . -  . 

( i v )  for thc sign and word "; and'' occurring at thc cnd of clause (s),tl~c 
sign "."shall be substif uted and thecxistingcfause (t) shall be omitted. 

3. A/~lc~rnd~~~et~t tifsectivrr 3 . 4 1 1  section 3 of the priacipal Act,- 

(0). in sub-section (I), d t er  the words "consisting of " but before the figure 
and word "I5 mcmbers" , the words "a  Chairman -to be appointed 
by tlrc Statc Government and" and for thc words "the Marketing 
Officer" o c c ~ r i n ~  in clause (a), the words and brackets, "the Deputy 
Director (AgricuIturaI Marketing) for HimachaT Pradesh" shall be 
substituted; 

- (b) for sub-section (2). the foIIorving sub-section shaII be substituted. 
namdy :-- 

"(2) There shall be a Secretary of the Board who shall be appointed by the : 

State tiovcrnment from amo!~gst the Joint and Deputy Directors of 
Agiculture Department of thc State Government."; 

Ic) for subsection (0, thc folIowing sub-section shalt be substituted, 
namely :- , . 

. . 
. . . . 

. - .  
.. . ... 

.. . 

"(6) The Chairman of the Board may resign by tendering h i s  resignation . . , . . . . 

to the State Govemmcnt and a meniber other than the Chairman 
of the Board may resign from membership by tendering his resigno- 
tion to the State Government tliroupli the Chairman of the Board and 
the scat ofsuch Chairman or t h ~  member, as the case may be, shall 
become vacant on the date of acceptance of Iiis resignation." ; 

(4 after sub-section (7). thc follot#ing sub-section (7-A) shall be 
ncidc:l, nam1y:-- , 

. "(7-A) Subject: to the rules made under this Act, thc I3oai.d may, with . . . . .  , , . . .  . .. . 
- .  

, . ... . 
. .  . - -  . , . . .  

. . 
... - .  - - .  
. - .  . . 

the approval of the Sfato Govcrnmcnt, framc bye-laws Tor- 

{a) regdating the transaction of business at its nleetins ; 
(b) assignment of duties. and powers ?f thc Board to  its Cl~airmnn. 

Secretary or persons employed by l r  ; and 
(c) such other matters which arc to bc or may be prcscl-j bed under the 
bye-Iaws. "; 



(e) for the words "Four members" occurring in the beginning of sub- 
section (83, the words "One-third of the total members" shall be sub- 
stituted ; . . 

. -  - If) for the word 'hCcntraI" occurrinz in sub-section ( I  I ) ,  the word "State" . . 

. - shaI I be substituted ; and 
(g) in clauso (l2),- - 

(i) after the words '-Tunctions of tlie Hoard," the words "and of its 
Chairman" shall be insertcd ; 

( i t )  For tbe sign ". "occ~trring at the cnd, thesign *':"shall be substitutrd 
and thereafter the following proviso sh;itl be addcd, namely :- 

"Providedthat the Board shall bc constituted within six months from the 
date of i ts suspension". 

4. lirlclirio~~ of seclivns 3-A and 3-B.-Afier section 3 of tllc principal Act 
-the following new sections 3-A and 3-13 shall be added, 11amc1y:-- 

- 3 The Cj~nifnran u~~dhis  ierhtn of 0-@ice ere.-(1) The State Ci overnmcn t 
shalI appoint any of the rncmbers d the Board to be its Chnirnzan 
who dlalf perrornl such duties and exercise sucti powcrs ns may be 
nssigned to or conferred upon him. 

(2) The term of oficc of the Chairman appointed under sub-section ( 1 )  
shall, unlcss the State Government otherwise dirccts, be co-terminus I - with the tcrm of tbe non-official members ofthe Board and he shall bo 
paid such remuneration and allowances as may, from time to time, be 
fixed by the Go~einment. 

(3) Notwithstanding the expi~ntion of t hc term mentioned in sub-section 
(2), the Chairman shall continue to bold 0 5 c e  until thl: vacancy causcd 
bythe expiration of the term has been filled up : , 

Provided that novacancy shaI1- be allorved to remain unfi~ied for more th:rn 
. 6 months- 
(4) Whenever there is a temporary vacancy in ?he office of the Chairman, 

the Government , may appoint anolller member of , tlie Board 
to act as the Chairman during the period of such vacancy and 
shaI1 pay to him such remuneration and allowances as may be fixed 
by it. 

3-B. ~ l r ~ e ~ ~ e s s i u ~ ~  @ i/w Board.--(1) lf at any time the State Government 
IS satisfied that the Board is incompetent to perform or persistently 
defaults in performing the duties imposed on it: by or under thrs Act, or 
abuses the powers coderred on it, the State Government mayrn bY 
noti6cation, supcrsede, the Board : 

Provided that beforc issuing any s u ~ h  llotification, the State Government 
shdl givc a reasonable opportunity to thc Board ta ma* rcpresenla- 

. - . . . .  tion against the proposed supersession and shall cons~der the repre- . . . . . . . . . . . .  . . ,  . . . .  . , .  . . . . .  
, . .  . . .  

sentation, if any, of the Board. 
(2) When the Board is supersded under the provisions of st~b-section 

(I)? 
(a] nil thd n~cmbcrs including the C h ~ r n ~ a i ~  of t h c  ~ o a r d ,  notwithstdnding 

that their tcrm of office has not expired, shall, from the date of superses- 
sion, vacate their ~Eces as such members or the Chrtirman, as tho 
case may be ; 



(b) all thc powers and duties of the Board shall, during the period of super- 
scssicm, be exercised and perfornled by such pcrsons as the Sfate Go- 
verrunent may appoint in this behalf and their remuneration shdl bc 
such as may bc h c d  by the Government ; 

I. - 
(1.) aU funds and other propertics vesled in the Board shall, during ihe pcriod 

of supersession, vest in the State Government ; and 

( I / )  as soon as the period oP supersession expires, the  Board shall bc 
reconstituted in accordance with the provisions of this Act. " 

5. Am~tidrrtatr 01 .~cctiot~ 18.-for the words and brackets *The trained 
AgricuIturaI Inspcctol-s (f.tnrketing)," occurring in sub-section ( I )  of section I8  
01 the principill Act, the words "its oficers trained in agricuItura1 markcting, 
not below the rank of an .4prict~t~ra?~nspec1or", shall be substituted. 

6. Ame)rd/nerrt of ser*riut~ 23.-For sub-section (1) of scction 23 of the 
principal Act, the follnwirig sub-section shall be substihted , namely: - 

"(1) All receipts of the Board shall be credited into a fund to be mlled thc 
Himchal Pmdesh Marketing Board Fund and aU expenditure incurred 

. by the Board shall be defrayed out of the said fund which shall be 
operated upon in such manner as may be prescribed. " 

7. An?enrJll~e)rr ofseclio1133.-In sub-section (2) of section 33 of thc  principal 
Act,- 

(a) after clause (ii), the following clause (ii-n) shall be added, nmeIy:-- 

'<(ii-u) the powers to be exercised and duties to be performed by the Chairman 
of the Board and the remuneration and allowances to be paid ;" 

(b) in c!ause (xxvi) before the word "members ", the word and sign 
"Ch;~irman," shall be inserted; and 

(c) after clause (XXP~) SO amendd, the fo1Iowing clause (mai-o) shall be 
added, namely :- 
"(sxvi-a) operation of the Hirnachal Pradesh Marketing Board 
Fund; ". 

NOTIFICATIONS AND RULES 
UNDBR 

THE HIMACHAL PRADESH AGRICULTURAL PRODUCE MARKETS 
ACT, 1969 

Ah.ZEnTDMENT OF SCHEDULE 

[Aui/torifati~-e fitglislz text of 11oftfication No. Agr. D(5)-3 182, dated 2-3-1 987 
issrrerl in Hirrdi arrd plrblisl~ed irr R. 13. P. Ex lra, Dated 1 1-4- 1987. P. 769. 

AGRTCUL'XZTRE DEPARTMENT 

No. Agr.D(5)-3182.-In cxercise of thb porvcrs coderred by. section 35 of 
the Himchal Pradesh Agricultural Produce Markets Act, 1969 (Act No. 9 of 



OPENING OF ROPEWAYS 

Ilssucd and published in Hinch in R H.P.  Exua.,da~ed 4.8.97, p.2953-29541. 

Shimla-2, thc 29th July, 1997 

No. PB W(B&R)(B)3(6)4193.- WI~crcas Mls Ganpali-Ropcways Privatc 
Lrd. C:alcutta was auhoriscd to consmcr an Acrid Ropc~vays at Slwi Naina Dcvi 
Jj ,  Dis~ricl Bilaspur by thc Govcrnor of Htn~achal Pradesh vide thrs Goi~cmmcnt 
notification of even number, dated 1 8.6.96 under Section 7(1) of Ole Himachal 
Pradesh Aerial Ropeways Act, 1968 (Act No. 7 of 1969); 

And ivl~creas the Expert Committee and the Inspector Aerial Roperwys, 
Himachal Pradcsh rcporlcd undcr Scction 7(10) of the Act ibid that the arorcsaid 
acrid ropcways is lit for public traffic. 

Now, therefore, in esercise of the powers conferred by Section 10 of the 
Himachal PradesI~ Aerial Ropeways Act, 1968 (Act 7 of 1969) the Go\7ernor, 
Himachal Pradcsh is plcased to sanction the opening of the aforesaid aerial 
ropeway for traffic by the said Company with, immediate c f f e c t . 
-*--b--***w*"-*--**----------------------b----- 

(R.H.P. Extra. dated 4.8.97, p. 2954). 

(AUTHORITATIVE ENGLISH TEXT) 

THE HIMACHAL PRADESB AGRICULTURAL PRODUCE 
MARKETS (AMENDMENT) A m ,  I997 

ARRANGEMENT OF SECTIONS 

Scclions: 

1. Short titie: 
2. Amendment oT scclion 37 

THE HIMA(7HAL PRADESH AGRICULTURAL PRODUCE 
M-TS (AMENDMENT) ACI', 1997 

(Act No. 23 of 1997)' 
(Rcceiyed tlic assent of thc Govcn~or on the 12th November, I997 and . : 

was published in Hindi and English in R.H.P.Extra., dated lhc 25th Novcmbcr, 
I997 at pages 43 83 and 4384.) 

An Act further to amend the Himachal Pradesl~ AgriculturaI Produce 
Markets Act, 1969 (Act No. of 1970). 

I. l'ussed i l l  14iildi by the H i ~ ~ n c h a l  Pradesh Vidhan Sahha. For Statement or Objects 
u11J Rrasons see K.H.P.Esha., darcd 21.8.1997, p. 32 18 nnd 3220 



BE it eaacted by thc Legislative Assembly of Hirnachnl Pradcsli in Il~c 
Forty-eighthyear of Republic of Inha: as follo~vs :- 

I .  Short title.- This Act may be called thc Hi~nachal Pradesh 
Agricdtural Produce Markets (Amendment) Act, 1997. 

2. Amendment of section 37.- In section 37 o f  Himachal Pradcsh 
Agricull~~ral Produce Markcls Act, 1 969, (9 of 1970) in sub-section (Z), for the 
words "Stalc Governmeni", the words "Djvkional Commissioner" shalI be 
subsliluted. 

Under 

THE HIMACHAL PWDESH Ci'TJRTS Am, 1976 

APPOINMENT AND DELEGATIONS 

HIGH COURT OF HIMACHAL PRADESH 

NOTIFICATION 

Shimla, the 10th Jwe, 1997 

No. dHCIAdmn. 6(24)74-V-989 5-9907.- The High Court 01 Himachai 
Pradesh in esercise of thc powers vested 111 it undcr Scctioli I I and 12 of the 
Hin~achd Pradcsh Court Act, 1976, is plcased to confer the pourers of 
Subordinate Judge 1st Class upon fl~e Sub Judge, Karsog, District Mandi, 
Himachal Pradesh, to be exercised by him within the local litnits of Ani 
Sub-Division of KidIu District: with effect from 1st July, 1 997 
------------------*-*-------------------- 

(RH.P. dated 28.(i. 1997, p. 1 156). 

NOTIFICATION 

Under 

Tm IIIMACN4L PRADESH ELECTlUClTY (DUTY) A m ,  1975 

EXEM PTlON FROM ELECTRICITY DUTY 

MPP & POWER DEPARTMENT 

NOTIFICATIONS 

Shunla-2, thc 20th October, 1997 

No. MPP-A-(4)4/75-I I I .- In exwcise of the powers conferred by section 
11-A of I h e  Himachal Pradesb, Eloctrjcity (Duty) Act, 1975, the Governor, 
Himadial Pradesh is pleased to grant cxernption from the payment of EIecbicily 
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